
[ 3488 ]
tN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE TWELFTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 26365 OF 2026

Bet\ een:

Konderu Nagabushanam, S/o. K. Janardhanam, aged about 39 years,
Occupation: Business, residing at 1-1 -1 3, Seethampeta, Seethampeta Village,
Pinapaka Mandal, Badradri Kothagudem, Telangana 507117

...PETITIONER

The Deputy State Tax Officer, Kothagudem - ll, Warangal Division, Telangana
The Appellate Joint Commissioner (ST), Punjagutta Division, Hyderabad,
Telangana
The State of Telangana, represented by its Principal Secretary, Revenue
Department (CT), Telangana Secretariat, Hyderabad
The Union of lndia, represented by it's Finance Secretary, North Block, New
Delhi 110 001.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a Writ or Order or direction, more particularly one in the nature of Writ of
Mandamus, setting aside the impugned Order for Cancellation of Registration dated
09.01 .2024 bearing Reference No. 2A360124023723X passed by Respondent No.1,
in cancelling the GST Registration of the Petitioner, and the consequential Order
passed by Respondent No.2 dated 12.02.2026 bearing Reference No.
2D3602260238958 in rejecting the Appeat as itlegal, arbitrary, against the Principles
of Natural Justice, unsustainable in law, and without jurisdiction and direct the
Respondents to restore the Good and service Tax Registration of the petitioner
bearing GSTIN: 36EKS ?KSS2OD1Z2.

l.A. NO: 1 OF 2026

AND
1.
2.

4

Petition under Section i 5'l cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend



the operation of impugned Order for Cancellation of Registration dated 09 01.2024
bearing Reference No 2A360124023723X passed by Respondent No.1 in

cancelling the GST Registration of the Petitioner bearing GSTIN:

36EKSPK5520D1Z2 aod the consequential Order passed by Respondent No.2

daled 12.02.2026 bearing Reference No. 2D3602260238958 and direct the

Respondents to restore the Good and Service Tax Registration of the Petitioner

bearing GSTIN:36EKSPK5520D1 22.

Counsel for the Petitioner: SRI C. ANURAG, REP. FOR SRI KAVALI MANYAM

KONDA

Counsel for the Respondent Nos. 1 to 3: SRI K. SAI AKARSH, AGP REP' FOR

SRI SWAROOP OORILLA, SPECIAL GP FOR STATE TAX

Counsel for the Respondent NO.4: SRl. N. BHUJANGA RAO, DEPUW
SOLICITOR GENERAL OF INDIA

The Court made the following: ORDER
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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON' E THE CHIEF JUSTICE SRIAPARESH KUMAR SINGH

THE HON'BLE SRI JUSTICE G.M.MOH UDDINl

WRIT PETITION No.26365 of 2026

Dated:12.0E.2026

Between:

Konderu Nagabushanam

...Petitioner
and

The Deputy State Tax Officer,
Kothagudem-ll,
Warangal Division,
Telangana,

and 3 others.

...Respondents

ORDER:

Leamed counsel Sri C.Anurag, representing learned counsel

Sri K.Manyam Konda, appears for the petitioner.

Sri K.Sai Akarsh. learned Assistant Govemment Pleader

representing Sri Swaroop Oorilla, Iearned Special Government Pleader

for State Tax, appears for respondents No.l to 3.

2. The Goods and Services Tax (CST) Registration Certificate of

the petitioner bearing No.36EKSPK5520D l22 was cancelled vide Order

AND



-2

lbr Cancellation o1' Registralion passed in Irornr GSl' RE,G- l9 dated

09.01.2024 fbr non-tiling ol returns for a consecutive period of six

rnonths. 1-he peritioner thereatier liled an application seeking revocation

of the GS l' registratiou. rvhich rvas rejected on the ground that the

petitioner lzriled to rcspond to the show cause notice rvithin the

stipulated timc. Subsecluentl)'. the petitioner pret'erred an appeal, u'hich

rvas dismisscd as tinre barred. fherefore, the petitioner has filed the

instant urit netition fbr rcvocatton ofcancellalion of (iS-f registralion.

3. Learne rl counsel lbr thc pctitiorier subrnits that tht' petrtioner wus

una\\ are of the sho* cause notice and the impugned order and he carne

to kno\\' aborrt thc sarne onll upon cngaging a tleu accountant for filing

thc requisitc rcturns as thc carlier accountant. rvho uas attending to the

statut()r'), lilings of the petitioner. had closed his otLlcc. Leamed counsel

lor the petitioner f urther submits that the petitioner cou ld not flle the

repl)'to the sho''r cause noticc as he had no knou'ledge ofpassing o1'the

sanre. fhereloro. the pctitioner pravs that respondent No l may' be

directed to enter1aln thc pctitioner's application manually and take a

decision theretrpon itr accordattce "rith 
larl

L I-carued ,'\ssistant (i()\ crnlrent Pleader fol State Tax submits that

the apparent rcason fbr- cancellation ol cST registration was on account

ol'non-t'iling of'rcturns firr thc cottsecutive period of six months.



-
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5. Having regard to the aforesaid facts and circumstances, we are

inclined to allow liberty to the petitioner to appqoach the competent

authority within a period of one week lrom today for submission of

application for revocation of cancellation of GST registration online and

if it is not being accepted lor any technical reasons then to submit it in

physical form. The competent authority would entertain it and take a

decision thereon in accordance with law within a period of three weeks

thereafter.

6 The instant writ petition is accordingly disposed of. There shall

be no order as to costs.

Miscellaneous applications pending, ifany, shail stand closed.
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iHIGH COURT

DATED: 1210812026

ORDER
WP.No.26365 of 2026
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